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Government of India
Ministry of Finance ;
(Depariment of Revenue & Insuranck) [
IR R E N

Wew Delhi, the 10th December, 1971.

NOTTFICA TION
THCOME TAX

b
!

. -
Hoe 345 (Fai?s404/52/71TTCC ) s  In exercise of the povers conferred by
sub-clause (1il) of clause (44) of Section 2.of +ht Income-~tax Act, 1961
(43 of 1561) the Contrel Government hereby authoripes &/shri D. Cuoren,
Se Mkherje. and R.le Prassd vwho are Gazetted Offiters of the Centml
Government o exercise the powers of Tax Recovery [fficers under the
said Act. '

2o Thig Hotification shall come into force ffi‘*&h immediate effeot.

A.ffuﬁ;:

AK. Testa )
Thder Secretary to t_hei Government of India,
The Manager, :
Goverrment of India Press,
Hew Delul, -

05 345 (Flo.404/52/ 711700 ) s

Copy formarded 4o e

1e 410 Commissioners of Income=~tax,

2. ALl AdAD, Commissiorers of Income-tiax,

3¢ ALl Divsctors of Inspection,

4o The Directors I.R.3.(DF) Saff Collome, Imgpur. _

5» fhe Corplrollexr & Anditor General of Mdia, Now Delhi (25 copies)s

6, The Chiel Secretory, Govi. of Bihar, Patna.

T+ The Accomtant General, Bihar, Ranchi, ' _

8, vl P.B. Venkatzsubramenian, Joint Sscretary #c Iezal Adviser,
Minigtny of Iaw, New Delhi. )

9.  Shri 5. Harayan, Secretary, Direct Taxes ZE}nqui:‘W Gommittes, D/25~B
Soutih Extension, Part IT, New Delhi~40, !

10y A11 Officers/Sections in Boaxd!s office,

1ToPulletin Section {3 copies)a _

12, Cuard file, 5
/—f&wﬂ"

( AX. Hasta )

£0/500 copios _ _lnder gecretary to the (overnuent of India.
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